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Short title.

Madhya Pradesh
Act No. 23 of
1956 and Act No.
37 of 1961 to be
temporarily
agxended.

Amendment to
the Madhya
Pradesh Act
No. 23 of 1956.

MADHYA PRADESH ORDINANCE
No. 6 orF 2018

'THE MADHYA PRADESH NAGARPALIK VIDHI (SANSHODHAN)
’ ADHYADESH, 2018

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”’, dated the 9th April,
2018.]

Promulgated by the Governor in the sixty-ninth year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the
Madhya Pradesh Municipalities Act, 1961.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :—

». This Ordinance may be called the Madhya Pradesh Nagarpalik Vidhi
Adhyadesh, 2018.

(Sanshodhan)

2. During the period of operation of this Ordinance, the Madhya Pradesh Municipal
Corporation Act, 1956 (No. 23 of 1956) and the Madhya Pradesh Municipalities Act, 1961 (No.
37 of 1961) shall have effect subject to the amendments specified in sections 3 and 4.

PART-1

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT,

1956 (No. 23 oF 1956)

3. In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956), in section
133-A, in sub-section (1), —

(i) for the words "two per centum”, the words “three per centum” shall be
substituted;
(i1) for the words "The amount of duty so received to the Municipal Corporation

shall be used for implementation of infrastructure developments projects or for
repayment of loans taken for implementation of such projects by or on behalf
of the concerned Municipal Corporation.”, the words “The amount of duty so
received may be used for urban infrastructure development, affordable housing
projects, urban transport including metro rail or such other projects in urban
areas: This amount so received may also be used for repayment of loans taken
for implementation of aforementioned projects” shall be substituted.
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PART-II

AMENDMENT TO THE MADHYA ‘PRADESH MUNICIPALITIES ACT, 1961
(NO. 37 or 1961)

4. In the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961), in section 161, in Amendment to

sub-section (1),— the Madhya
Pradesh Act No.
37 of 1961.
@) for the words “two per centum”, the words “three per centum” shall be
substituted;
(i) for the words “The amount of duty so received to the Municipal Council or Nagar

Parishad shall be used for implementation of infrastructure developments projects
or for repayment of loans taken for implementation of such projects by or on
behalf of the concerned Municipal Council or Nagar Parishad:”, the words
“The amount of duty so received may be used for urban infrastructure
development, affordable housing projects, urban transport including metro rail or
such other projects in urban areas. This amount so received may also be used
for repayment of loans taken for implementation of aforementioned projects:” shall
be substituted.

ANANDIBEN PATEL
BHOPAL :* ’ *Governor,
DATED THE 7th April, 2018. Madhya Pradesh.
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